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CORAM :

The Hon'ble Mr. P.K. KARTFIA , VICE CHAIRMAN(J)

The Hon'ble Mr. I.K. RASGOTR^ , ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?
3. "Whether their Lordships wish to see the fair copy of the Judgement ?
4. To be circulated to all Benches of the Tribunal ?

JUDGEMENT

(of the Bench delivered by Hon'ble Mr, P.K, Kartha,
Vice Chairman(j))

The review petitioner is the original applicant in Ok 981/

89 which was dismissed by the Tribunal by its judgment dated

31,10ol989» In the said :.0A, he had called in question the

illegality and propriety of the order dated 6,5.1988 passed

by the revising authority. He had also sought for quashing

the memorandum dated 14.3,88 issued by the Disciplinary

Authority under Rule 14 of the CCS (CCA) Rules, 1965,

pursuant to the directions of the revising authority and the

ordikr dated 12th April, 1989 whereby an inquiry Officer to

inquire into the charges framed against him had been appointed.

2. The Tribunal found no merit in the original application

and observed that under Rule 29(d) the revising authority had

•very wide powers.

3. The review petitioner has not brought to our notice any

error apparent on the face of our judgment nor has be brought
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out" any fresh facts warranting a review of our judgment

dated 3i6iOoi989. In case he is aggrieved by the decision

of the Tribunal, the proper course for him would be to

file an appeal in the Supreme Court and not to reagitate

the same in a review petition.

4. The review petition is dismissed as devoid of any

merit. There will be nor order as to costs.

(I.K. RASGOTif) (P.K. KARTE^)MEMBER (A)' Ohj^V CHAIRMAN(J)


